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REPORT OF JOINT COMMITTEE IN ORIGINAL APPLICATION NO. 

53/2025 OF KISHORE HASANI V/S STATE OF MADHYA PRADESH & 

ORS. 

1. That, Hon’ble NGT issued following instructions on dated 06.05.2025 in the 

matter of OA 53/2025 (CZ) Kishore Hasani V/s State of Madhya Pradesh & 

Ors.: - 

“1. The matter was taken by this Tribunal on the basis of a news report 

published on the front page of Danik Bhaskar (D.B. Star) dated 

11.04.2025 where it has been alleged that a private institute 

conducted an event in the Awadhpuri locality of new Bhopal, for 

which permission was purportedly granted by the Municipal 

Corporation. It is further alleged that senior -level official misused 

their authority, resulting in the illegal felling of approximately 47 

fully grown green trees (with actual number potentially being 

higher). This act was executed to facilitated the organization of the 

aforementioned event. The unauthorized felling of trees constitutes a 

serious breach of environmental laws and has contributed to adverse 

ecological consequences, including increased pollution levelsa rise 

in AQI, elevated ambient temperatures, and decrease in atmospheric 

oxygen - thereby jeopardizing public health, particularly that of 

individuals suffering from respiratory ailments, the long-term 

implications of such environmental degradation could result in 

severe harm to public welfare. The aforementioned conduct amounts 

to an abuse of power by responsible public officers and falls within 

the purview of punishable offences under, Section 19 of NGT Act, 

Forest (Conservation) Act, 1980 and Madhya Pradesh Vrakshon Ka 
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Parirakshan Adhiniyam and Section 68 of the Indian Forest Act 

,1927. 

______xx________________xx__________________xx____________ 

6. In view of the seriousness of the matter, we constitute a Joint 

Committee consisting the following members to visit the site and 

submit the action taken report. 

i. One representative from the District Collector Bhopal (M.P.)  

ii. One Representative from the Divisional Forest Officer, Bhopal 

(M.P.) 

iii. One Representative from State Pollution Control Board, (M.P.) 

7. The Committee is directed to visit the place and submit the factual 

and action taken report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic support.” 

2. That, in compliance to the order of Hon’ble NGT dated 06.05.2025, a joint 

committee consisting of the following officials of the concerned department 

has been constituted: - 

S. 

No 

Name of Department Name of Committee Member 

1.  One representative from the 

District Collector Bhopal (M.P.) 

Shri LK Khare, SDM, MP 

Nagar, Bhopal. 

2.  One Representative from the 

Divisional Forest Officer, Bhopal 

(M.P.) 

Shri Yogesh Chouhan, SDO, 

Pariyavaran Vaniki, Van 

Mandal, Bhopal. 

3.  One Representative from State 

Pollution Control Board, (M.P.) 

Shri Brajesh Sharma, Regional 

Officer, RO, MPPCB, Bhopal 
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3. That, the committee reviewed the order and as per order the suo moto was 

taken on the news article published in the Dainik Bhaskars’ “DB Star” on 

dated 11.04.2025 of Bhopal edition, whose copy is found enclosed with the 

application. As per the news article, the matter is related to illegal felling of 

approximately 47 fully grown green trees within private institute in the 

Awadhpuri locality of new Bhopal. The content of the daily News Paper is as 

under: - 
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4. FIELD OBSERVATIONS: 

Joint committee conducted a visit of the institute “Vidyasagar Institute of 

Management” situated in Awadhpuri, Tehsil-Huzur, District-Bhopal on dated 

30.07.2025. During site visit, Ms. Prakamya Tiwari, AE, RO, MPPCB, 

Bhopal, Mr. Shivam Dwivedi, Advocate, RO, MPPCB, Bhopal, Mr. K S 

Ahirwar, Forest Guard, Bhopal and were also present during inspection. The 

representatives of the institute Mr. Shivam Pandey, Professor, Vidyasagar 

Institute of Management, Bhopal and Mr. Jay Ram Kushwaha, Peon, 

Vidyasagar Institute of Management, Bhopal were also present during the 

inspection. The petitioner’s contact number was obtained from the letter 

enclosed with the petition. The petitioner Mr. Kishore Hasani was contacted 

on the given mobile number and he informed that he was out of the city. The 

Photographs and Google Maps are enclosed as Annexure-I. The 

Geographical locations, photographs and visual observations were recorded 

during inspection and the observations are as under: 

4.1. The institute “Vidyasagar Institute of Management” is located at 

Awadhpuri, Tehsil-Huzur, District-Bhopal. The geographical location 

of the site is latitude 23°13'23.25"Nand longitude 77°29'19.25"E. 

4.2. The BDA Road is passing from the south side of the institute. The gate 

of Vidyasagar Institute of Management is on the north west side of the 

site. 

4.3. The institute is spread over a total of 20 acres’ area of land and 

surrounded by wall all around. Inside the premises one   administrative-

cum-educational building is constructed which covers approx. 10 % of 

the total area.  
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4.4. There were ornamental plants and full-grown trees exists around and 

within the campus of the institute.  

4.5. The joint committee visited the area within the premises of institute 

where tree cutting is reported in the petition along with the 

representatives of the institute. The area of this portion of land is 

approx. 3.0 Acres.  

4.6. This area is located on south side of the institute and no construction 

activity is observed in this area. 

4.7. It is observed that the area is being used for plantation of samplings. 

The representatives of the institute informed that this land will be used 

for plantation.  

4.8. Committee asked the institute representative to submit the details about 

tree cutting and plan of plantation.  

 

5. INFORMATION SUBMITTED BY VIDYASAGAR INSTITUTE OF 

MANAGEMENT, BHOPAL: 

Institute has provided the information vide letter dated 01.08.2025. The 

copy of the letter is enclosed as Annexure-II. The main points of the letter are 

as under: - 

5.1. A permission was obtained from Bhopal Municipal Corporation (BMC) for 

the pruning of the trees and small bushes in the premises. An amount of Rs. 

2,35,5000/- was imposed by BMC for cutting of 47 trees by the institute 

which was deposited by the institute.  

5.2. The plantation of approx. 400 trees has been done by the institute.  
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In light of above points, the committee is of the opinion that the institute shall 

protect the existing green area and develop green belt in and around the premises of 

institute for overall improvement of prevailing environmental conditions.  

 

 

   

LK Khare 

SDM MP Nagar, 

Bhopal 

Brajesh Sharma 

Regional Officer, 

RO, MPPCB, Bhopal 

Yogesh Chauhan 

SDO, Paravaran Vanki, 

Van Mandal, Bhopal 

 

 

 



Inspection Photographs  

in OA 53/2025 dated 30.07.2025  

 

 

 

 

 

 

 

  

8

Annexure-I



 

 

 

9



 

 

10



Google Earth Map of the site in OA 53/2025 
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VAKALATNAMA 

[Rule 4(1) of the Rules framed under Advocates Act, 1961] 

BEFORE THE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION 53/2025 

CENTRA ZONAL BENCH 
 

IN THE MATTER OF: 
 

KISHORE HASANI          ……...APPLICANT  
               VERSUS 
 

STATE OF M.P. & ORS.                            ..........RESPONDENT 
 

I Brajesh Sharma , Regional Officer Bhopal , MPPCB  named below do hereby appoint, engage, and 

authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall include 

application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of orders 

passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded and 

also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per 

agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections, 

applications, affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the 

case in all its stages and also agree to ratify and confirm act done by him/them as if done by me. 

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly 

understood by me /us this 05.08.2025 at Bhopal. 

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA 

Name & 
Fathers Name 

Registered 
Address 

E-Mail Add  & Telephone  Status in 
case 

Signature 

Brajesh Sharma , 
Regional Officer Bhopal 

,  MPPCB 
 

E5, Arera Colony 

Paryawaran Parisar  

Regional Office 

MPPCB Bhopal - 

462016 

9893002888 
romppcb_bpl@rediff.co
m 

Officer-in-
Charge 

 

 

Accepted 

Name & Enrollment. 

No. 

Office Address E-Mail Add. Telephone  Full Signature 

 

PARUL BHADORIA 

1587-2012 

 

 

 

 

Paryavaran 

Parisar,  

E-5 Arera 

Colony,  

Bhopal, 462016 

parul.bhadoria04@gmail.com 

legalcell.pcb@mp.gov.in 

8085977111 

 

 

MOHIT BUCH  

1305/2017 
legalcell.pcb@mp.gov.in  

9685034578 

 

PRANJAL PANDEY  

MP 2881-2021 

 

advocatepranjalpandey@gmail.com 
9340657120 

 

 

SHIVAM DWIVEDI  

 MP 3857-2023 

advshivamdwivedi20@gmail.com 8878471359 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Copy of JCR submitted in compliance of order dated

06.05.2025 passed in OA 53-2025 Kishore Hasani V/s
State of Madhya Pradesh

To : Collector Bhopal <dmbhopal@nic.in>, commoffice
<commoffice@bmconline.gov.in>, forest
<forest@mponline.gov.in>

Cc : harnengt <harnengt@gmail.com>, parul bhadoria04
<parul.bhadoria04@gmail.com>

Email Legal Cell

Copy of JCR submitted in compliance of order dated 06.05.2025 passed in OA 53-2025
Kishore Hasani V/s State of Madhya Pradesh

Tue, Aug 05, 2025 04:50 PM
1 attachment

Madam/Sir 

Please find enclosed the copy of joint committee report dated 05.08.2025 submitted in
compliance of order passed by Hon'ble Tribunal in the OA 53-2025 Kishore Hasani V/s
State of Madhya Pradesh &Ors. This mail be treated as proof of service. 

Regards 

Legal Section 

MP PCB 

Report in OA 53-2025 dated 05.08.2025.pdf
7 MB 

Raghvendra singh
Typewritten Text

Raghvendra singh
Typewritten Text
PROOF OF SERVICE




